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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 592 OF 2024 

 
IN THE MATTER OF: 
 

NEWS ITEM TITLED “SONBHADRA: FILO MEIN SIMTA UPPCB KA 

VAYU PRADYUSHAN NIYANTRAN, JAANE POORA MAMLA” 

APPEARING IN NEWSTRACK.COM DATED 24.03.2024 

 

RESPONSE TO THE ORIGINAL APPLICATION ON BEHALF 

OF RESPONDENT NO. 8 WITH AFFIDAVIT 

 

MOST RESPECTFULLY SHOWETH: 

1. That the present Response to the Original Application is 

being filed on behalf of Respondent No. 8, namely Mr. Ajay 

Kumar Singh, who is the partner of M/s Sri Ram 

Associates, in favour of whom a mining lease has been 

granted, through e-tender cum auction, over Block No. 4, 

measuring 4 Hectares and situated in Khasra No. 7536 Ga 

Mi in Village Billi Markundi, Tehsil Obra, District 

Sonbhadra.   

2. That after obtaining the Environmental Clearance on 

03.06.2022, the mining lease of M/s Sri Ram Associates 

was registered on 09.06.2022, with the term of the mining 
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lease being ten years. The permission from Directorate 

General of Mines Safety was granted to M/s Sri Ram 

Associates on 16.08.2022. Subsequently, the Consolidated 

Consent to Operate and Authorization [CCA] under Section 

25 of the Water (Prevention & Control of Pollution) Act, 1974 

and under Section 21 of the Air (Prevention & Control of 

Pollution) Act, 1981 was granted by the UPPCB in favour of 

M/s Sri Ram Associates on 18.11.2022, with the duration 

of the CCA being from 18.11.2022 to 31.12.2026, 

whereafter mining operations were commenced over the 

lease area. 

A true copy of Environmental Clearance dated 03.06.2022, 

granted in favour of M/s Sri Ram Associates, is annexed 

herewith and marked as ANNEXURE-1 (PG. NO. ______ 

TO______). 

A true copy of mining lease granted in favour of M/s Sri 

Ram Associates is annexed herewith and marked as 

ANNEXURE-2 (PG. NO. ______ TO______). 

A true copy of permission dated 16.08.2022, issued in 

favour of M/s Sri Ram Associates by the DGMS, is annexed 

herewith and marked as ANNEXURE-3 (PG. NO. ______ 

TO______). 

A true copy of the CCA dated 18.11.2022, granted in favour 

of M/s Sri Ram Associates by the UPPCB, is annexed 
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herewith and marked as ANNEXURE-4 (PG. NO. ______ 

TO______). 

3. That in the year 2022, an Original Application, the same 

being Original Application No. 176 of 2022 titled Aman 

Chaudhary vs Union of India & Ors., pertaining to illegal 

mining in District Kanpur, was instituted before this 

Hon’ble Tribunal, with directions being passed from time to 

time in the matter by this Hon’ble Tribunal. Vide orders 

dated 30.05.2023 and 17.10.2023 passed in O.A. No. 176 

of 2022, this Hon’ble Tribunal had issued directions to the 

concerned departments to ensure that no mining is 

permitted throughout the country without a Consent to 

Establish/Consent to Operate having been obtained by the 

mining leaseholder.  

A true copy of order dated 30.05.2023 passed by this 

Hon’ble Tribunal in Original Application No. 176 of 2022 is 

annexed herewith and marked as ANNEXURE-5 (PG. NO. 

______ TO______). 

A true copy of order dated 17.10.2023 passed by this 

Hon’ble Tribunal in Original Application No. 176 of 2022 is 

annexed herewith and marked as ANNEXURE-6 (PG. NO. 

______ TO______). 

4. That acting in purported compliance of the orders passed 

by this Hon’ble Tribunal in O.A. No. 176 of 2022, the UPPCB 
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conducted an exercise to identify the mining leases 

operating without a CTO in the State of Uttar Pradesh. 

However, in the case of M/s Sri Ram Associates, the UPPCB 

has committed a manifest error and caused grave prejudice 

to the leaseholder. A letter dated 10.01.2024 was received 

from UPPCB by Respondent No. 8, the partner of M/s Sri 

Ram Associates, wherein UPPCB, without conducting 

proper verification of its records, directed for closure of the 

mining lease granted over Block No. 4, Khasra No. 7536 Ga 

Mi, on the ground that the said lease was operating without 

a CTO. The letter dated 10.01.2024 issued by UPPCB also 

made a reference to some Show Cause Notice dated 

20.10.2023 issued to Respondent No. 8, which was in fact 

never received by Respondent No. 8. 

A true copy of letter dated 10.01.2024 issued by the UPPCB 

to Respondent No. 8 is annexed herewith and marked as 

ANNEXURE-7 (PG. NO. ______ TO______). 

5. That the Respondent No. 8, acting on behalf of M/s Sri Ram 

Associates, submitted a response dated 12.02.2024 to the 

UPPCB in response to the letter dated 10.01.2024, 

indicating to it that M/s Sri Ram Associates has been 

operating with a valid CCA and has undertaken its mining 

operations only after obtaining the same. A copy of the CCA 

granted by the UPPCB was attached by the Respondent No. 

8 along with the reply dated 12.02.2024. Post the 
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submission of the response, an assurance was given to 

Respondent No. 8 by the officials of UPPCB at Regional 

Office, Sonbhadra that the records will be verified and 

corrective action will be taken in case the stand of 

Respondent No. 8 is found to be factually incorrect. 

Thereafter, no further action was taken by the UPPCB and 

no further communication was received by Respondent No. 

8 in respect of UPPCB’s letter dated 10.01.2024, which led 

the Respondent No. 8 to believe that UPPCB has finally 

traced its records and realised that M/s Sri Ram Associates 

has got a valid and subsisting CTO in relation to its mining 

lease. 

A true copy of response dated 12.02.2024, submitted by the 

Respondent No. 8 to UPPCB, is annexed herewith and 

marked as ANNEXURE-8 (PG. NO. ______ TO______). 

6. That however, to the utter shock and dismay of Respondent 

No. 8, a copy of the same letter dated 10.01.2024 was found 

pasted on the premises of M/s Sri Ram Associates, 

presumably by UPPCB, in the first week of July, 2024. The 

Respondent No. 8, upon seeing the letter, immediately sent 

a letter dated 04.07.2024 to the UPPCB, reiterating its 

submission that the letter dated 10.07.2024, issued by 

UPPCB, proceeds on a baseless premise and that M/s Sri 

Ram Associates had obtained a CTO much before the order 

dated 17.10.2023 was passed by this Hon’ble Tribunal. The 
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Respondent No. 8 was again assured that the letter may 

have been pasted by mistake and that the UPPCB will verify 

the records at its end and take appropriate action. Since the 

mining on the lease of Respondent No. 8 was in any case 

suspended due to the rainy season and the pits in the lease 

area being filled with water, with mining slated to resume 

only sometime in October, Respondent No. 8 did not press 

the matter further, assuming that UPPCB will act diligently 

and in accordance with law and take corrective action well 

before the mining resumes post the rainy season.  

A true copy of letter dated 04.07.2024, addressed by the 

Respondent No. 8 to the UPPCB, is annexed herewith and 

marked as ANNEXURE-9 (PG. NO. ______ TO______). 

7. That recently, on 10.09.2024, a notice was received from 

this Hon’ble Tribunal in the present Original Application, 

indicating that the factum of issuance of closure order 

against M/s Sri Ram Associates [through its partner 

Respondent No. 8] has been placed before this Hon’ble 

Tribunal by UPPCB and certain orders in relation thereto 

are proposed to be passed by this Hon’ble Tribunal, before 

which this Hon’ble Tribunal has deemed it fit to issue notice 

to the concerned mining leaseholders, including 

Respondent No. 8. The Respondent No. 8 has also been sent 

a letter dated 09.09.2024 [received on 12.09.2024] by 

Senior Mines Officer, Sonbhadra, directing that the mining 

operations in the lease of M/s Sriram Associates shall 
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remain suspended in compliance of orders passed by this 

Hon’ble Tribunal in the present Original Application and in 

O.A. No. 176 of 2022.  

8. That on receiving the notice from this Hon’ble Tribunal, the 

Respondent No. 8 realised that UPPCB has still not taken 

corrective action promised by it and seems to have not 

intimated the correct factual position to various authorities, 

including this Hon’ble Tribunal. The Respondent No. 8 is 

being subjected to unnecessary harassment and 

inconvenience due to the complete non-application of mind 

on the part of UPPCB and its steadfast refusal to verify its 

records and take corrective action. Despite being repeatedly 

informed about the correct factual position, UPPCB has 

failed to update its records and issue formal orders with 

regard to the erroneous orders/communications issued by 

it in relation to the mining lease of the undersigned. 

9. That in order to enable UPPCB to take corrective action and 

to once again apprise UPPCB and the other authorities of 

the erroneous manner in which  proceedings have been 

initiated in relation to the lease of M/s Sri Ram Associates, 

the Respondent No. 8 addressed letters to the Regional 

Officer, UPPCB, Sonbhadra, District Magistrate, Sonbhadra 

and Senior Mines Officer, Sonbhadra on 13.09.2024, 

placing all aspects related to the matter before them, along 

with the relevant documents. 
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A copy of letter dated 13.09.2024, addressed by Respondent 

No. 8 to various authorities in District Sonbhadra, is 

annexed and marked as ANNEXURE-10 (PG. NO. ______ 

TO______). 

10. That in the above circumstances, the present Response 

is being filed by Respondent No. 8 to bring the correct 

factual position before this Hon’ble Tribunal and highlight 

the manner in which UPPCB is failing to discharge its 

responsibilities and statutory duties in a proper manner. It 

is respectfully prayed that the present Response may kindly 

be taken on record and UPPCB may be directed by this 

Hon’ble Tribunal to immediately conduct verification of its 

records and take steps to forthwith withdraw the erroneous 

orders/ communications issued by it in relation to the 

mining lease of M/s Sri Ram Associates. 

  FILED BY 

 

 

[UTKARSH SHARMA] [SHARAD CHAUHAN] 

ADVOCATES 

139, SETALVAD BLOCK, LAWYERS’ CHAMBERS, 

SUPREME COURT, NEW DELHI-110001. 

PLACE: NEW DELHI 

DATE: 24.09.2024 
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To, 

The District Magistrate, 
District Sonbhadra, 

State of Uttar Pradesh. 

Dated: 13.09.2024 

Subject: Resumption of Mining Operations in Block-4, Khand 7536 Ga 
Mi, Village Billi Markundi, Tehsil Obra, District Sonbhadra. 
Reference: (i) Letter No. H05469/C-2/NGT-66Closure Order/2024 dated 
10.01.2024 

(ii) Letter dated 12.02.2024 addressed by undersigned to Chief 
Environmental Engineer (Circle-2), UPPCB, Lucknow, with a copy to. 
District Magistrate, District Sonbhadra 
(iii) Letter dated 04.07.2024 addressed by undersigned to Chief 
Environmental Engineer (Circle-2), UPPCB, Lucknow, with a copy to 
District Magistrate, District Sonbhadra 
(iv) Original Application No. 592/2024 titled Nevws Item titled Sonbhadra: 
Filo Mein Simta UPPCB Ka Vayu Pradyushan Niyantran, Jaane Poora 
Mamla" appearing in newstrack.com dated 24.03.2024 
(v) Letter No. 1430/Khanij/2024 dated 09.09.2024, issued by Senior Mines 
Office, Sonbhadra to M/s Sriram Associates 

Respected Sir, 

i. The undersigned the partner of M/s Sriram Associates, in whose 

favour a mining lease for dolostone mining was granted in respect of 
Block-4, Khand 7536 Ga Mi, Village Billi Markundi, Tehsil Obra. 
District Sonbhadra, measuring 4.00 Hectares, with the Lease 
Agreement being executed on 09.06.2022 and the Environmental 
Clearance being granted on 03.06.2022. The Consolidated Consent to 
Operate and Authorization [CCAJ, under Section 25 of the Water 
(Prevention & Control of Pollution) Act, 1974 and under Section 2 1l of 
the Air (Prevention & Control of Pollution) Act, 1981, in relation to 

ANNEXURE-10
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the mining lease was issued in favour of M/s Sriram Associates on 
I8.11.2022, with the duration of the CCA being from 18.||.2022 to 

4 

31.12.2026. 

Vide orders dated 30.05.2023 and 17.10.2023 passed in Original 
Application No. 176 of 2022, titled Aman Chaudhary vs Union of India 
& Ors, the Hon'ble National Green Tribunal NGT] had issued 
directions to the concerned departments to ensure that no mining is 
permitted throughout the country without a Consent to 

Establish/Consent to Operate having been obtained by the mining 
leaseholder. The said directions have been reiterated by the Hon'ble 
NGT in several other cases, including in Original Application no. 
s92/2024, mentioned above in reference (iv), and Original Application 
no. 393/2022, titled Ashish Kumar Dwivedi vs State of U.P. & Ors. 

3. Acting in compliance with the above orders, the UPPCB, in terms of 
the directions passed by the Hon'ble NGT, conducted an exercise to 
identify the mining leases operating without a CTO in the State ofUttar 
Pradesh. However., in the case of M/s Sriram Associates, the name 

of purported compliance with the orders of the Hon'ble NGT, the 
UPPCB has committed a manifest error and caused grave prejudice. 

Despite M/s Sriram Enterprises having a valid and subsisting CCA, the 
UPPCB issued a baseless order dated 27.09.2023, directing the 
undersigned to deposit Environmental Compensation to the tune of Rs. 
7,40,000/- for the period from 18.04.2023 to 30.06.2023, for allegedly 
operating its lease without a CTO. The said letter also made a reference 
to a Show Cause Notice dated 18.04.2023 issued to the undersigned, 
which in fact was never received by the undersigned. The undersigned 
submitted a reply dated 03.11.2023 to the UPPCB in response to the 
letter dated 27.09.2023, indicating to it that in relation to the mining 
lease granted over Block-4, Khasra No. 7536 Ga Mi, M/s Sriranm 
Enterprises has bcen operating with a valid CCA at all times and has 
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not undertaken any mining without having a CTO. A copy of the CCA 
granted by the UPPCB was also attached by the undersigned along 
with its reply dated 03.I 1.2023. 

5. Subsequently, acting with complete non-application of mind, a letter 
dated 10.01.2024 was received from UPPCB by the undersigned, 
wherein UPPCB, this time purportedly acting in compliance of order 
dated 17. 10.2023 passed by the Hon'ble NGT in Original Application 
No. 176 of 2022, directed for closure of the mining lease of the 
undersigned, again on the ground that the Applicant was operating its 
lease without a CT0. The letter dated 10.01.2024 issued by UPPCB 
also made a reference to some Show Cause Notice dated 20.10.2023 

issued to the undersigned, which was never received by the 

undersigned. 

6. The undersigned submitted a response dated 12.02.2024 to the UPPCB 

in response to the letter dated 10.01.2024, again indicating to it that 
M/s Sriram Associates has been operating with a valid CCA and has 
undertaken its mining operations only after obtaining the same. A copy 
of the CCA granted by the UPPCB was again attached by the 
undersigned along with the reply dated 12.02.2024. Thereafter, no 
further action was taken by the UPPCB and no further communication 
was received by the undersigned in respect of UPPCBs letter dated 
10.01.2024, which led the undersigned to believe that UPPCB has 
finally traced its records and realised that M/s Sriram Associates has 
got a valid and subsisting CTO in relation to its mining lease. 

7. However, towards the start of July, 2024, a copy of the same letter 
dated 10.01.2024 was found pasted on the premises of M/s Sriram 
Associates, presumably by UPPCB. The undersigned immediately sent 
a letter dated 04.07.2024, reiterating its submission that the letter dated 
10.01.2024, issued by UPPCB. proceeds on a baseless premise and that 
M/s Sriram Associates had obtained a CTO on 18.11.2022 itself. The 
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undersigned was therealier assured that the records slhall be checked 

and the order shall be withdrawn in case some error is found on the 
part ofUPPCB. 

8. Recently, on 10,09,2024, a notice was received from the Hon'ble NGT 
in Original Application No. 592/2024, indicating that the factum of 
issuance of closure order against M/s Sri Ram Associates |through the 
undersigned| has been placed before the llon'ble NGT by UPPCB and 
certain orders in relation thereto are proposed to be passed by the 
Hon'ble NGT, before which the Hon'ble NGT has deemed it fit to 
0ssue notice to the concerned mining leaseholders, including the 
undersigned. The undersigned has also been sent a letter dated 
09.09.2024 [received in 12.09.2024] by Senior Mines Officer, 
Sonbhadra, directing that the mining operations in the lease of M/s 
Sriram Associates shall remain suspended in compliance of orders 
passed by the Hon'ble NGT in Original Application Nos. 592/2024 
and 176 of 2022, 

9. The above narration clearly demonstrates that the undersigned is being 
subjected to unnecessary harassment and inconvenience due to the 
complete non-application of mnind on the part of UPPCB and its 
steadfast refusal to take corrective action and apprise the various 
authorities, including the Hon'ble NGT, with the correct facts in 
relation to the mining lease of the undersigned. Despite being 
repeatedly informed about the correct factual position, UPPCB has 
failed to update its records and issue formal orders with regard to the 
erroneous orders/communications issued by it in relation to the mining 
lease of the undersigned. 

10. In these circumstances, it is kindly requested that your good self may 
direct the concerned officers of UPPCB to inform your good selfabout 
the correct factual position and on the basis of the same, your good self 
may direct fo withdravwal of the patently erroneOus 
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orders/communications issued by the mining department of District 
Sonbhadra in relation to the mining lease of the undersigned, so that 
the mining operations on the lease of the undersigned can be resumed 
at the carliest. 

Enclosures: 

Thanking You. 

[AJAY KUMAR SINGHÊ 

2. Copy of Letter dated 27.09.2023, sent by UPPCB. 

UPPCB 

Yours Sincerely, 

MIS SRIRAM ASSOCIATES 

BLOCK-4, KHASRA NO. 7536 GA MI 

1. Copy of Consolidated Consent to Operate and Authorization dated 
18.11.2022 

4. Copy of letter dated 10.D1.2024, sent by UPPCB 

Copy to following: 

PARTNER 

3. Copy of response dated 03.11.2023, sent by M/s Sriram Associates to 
UPPCB 

1) Senior Mines Officer, Sonbhadra 

5. Copy of response dated I2.02.2024, sent by Mis Sriram Associates to 

SONBHADRA. 

6. Copy of letter dated 04.07.2024, sent by M/s Sriram Associates to 
UPPCB 

2) Regional Officer, UPPCB, District Sonbhadra 
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To, 

167477/UPPCBSonebhadra(UPPCBROJ/CTO/both/SONBHADRA/2022 

M/s 

Uttar Pradesh Pollution Control Board 
Building. No TC-12V Viblhuti Khand, Gomti Nagar, Lucknow-226010 
Pune 062782x 2120K1|. Fax 0522-212064, Iual nfod upsh in, Webie www uppch. com 

SHRI RAM ASSOCIATESDOLOSTONE MINING PROJECT KIIAND-4) 

ARAZI NO. 7536 GA. MI. KHAND-4, AREA-4.0 HECTARE, VILL. 
BILLI MARKUNDI, TEH. OBRA, DISTRICT-SONBHADRA(U.P.) 

231219 

s 
No 

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated 
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution) 
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

CCA is hereby granted to SHRI RAM ASSOCIATES(DOLOSTONE MINING PROJECT KHAND-4) 
located at ARAZI NO. 7536 GA. MI. KHAND-4, AREA-4.0 HECTARE, VILL. BILLI MARKUNDI, 
TEH. OBRA, DISTRICT-SONBHADRA(U.P.)-2312 19. subject to the provisions of the Water Act, Air 
Act and the orders that may be made further and subjcct to following terms and conditions : 
1. This CCA SHRI RAM ASSOCIATES(DOLOSTONE MINING PROJECT KHAND-4) granted for the 

period from 18/11/2022 to 31/12/2026 and valid for manufacturing of following products. 

Product 

Building Stone 
Gitti/Boulder 
Dolostone 

Kind of EfMluent 

Domestic 

Quantity 

128000 

Quantity(KLD) 
1.0 KLD 

S.No. 

Unit 

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended : 
(i) The daily quantity of cflucnt discharge (KLD) : 

Cubic Meters/Ycar 

Date: 18/11/2022 

Treatment facility 

Septic Tank 

Application ld 
18233833 

(i) Trade EfMuent Treatment and Disposal :-The applicant shall operate EfMuent Treatment Plant consisting 
of primary/secondary and tertiary treatmcnt as is requircd with reference to influent quantity and quality. 

Parameter 

In case of stoppage of functioning of ETP, production has to be stopped immcdiately and this Board has to 
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 

Industrial EfMluent Quality Standard 

Discharge point 
Soak Pit 

(ii) The treated efMuent shall be recycled to the maximum extent and should be reuscd within the premises 
for gardening ctc. Quality of the treated eflucnt shall mect to the following general and specific standards as 
prescribed under Environment (Protection) Rulcs, 1986 and applicable to the unit from time-to-time : 

Standard 

(iv) Sewage Trealment and Disposal :- The applicant shall provide conprchensive STP as is required with 
reference to influcnt quantity and qual1ty.In case of stoppage of functioning of STP, production has to be 
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Aopped immediately and this Board has to be intimatecd by fax/phonelemail with a report in this regard to be 

dispatched imnediately. 
(V) The treated sewage shall be reused in gardening as 
continuousiy so as to achieve the quality of the treatcd sewaye to the following standards. 

S No. Parameters 

S No. 

3., C'onditions under Air (Prevention and Control of Pollution) Act -1981 as amended : 

S No. 

i) The applicant shall use follow ing fuel and install a comprchensive control system consisting of control 
cquipnent as required with reference to generation of emissions and operate and maintain the same 
continuously so as to achieve the level of pollutants to the following standards. 

Air 
Pollution 
Source 

Dust 
emiesion 

during 
manual 
mining. 

transpotati 
on and 

loading/unl 
oading of 
Building 
Stone 

Gitti/Boulde 

Dolostone. 

Type of fuel Stack no 

Air Pollution Source Details 

Stack no 

as possible. The STP shall be maintained 

Standards 

Emmission Quality Standards 

(ii) The unit will not use any typc of restrictcd fucl. 

Area 

7 

Control 
Device 

Particulate 
ae 

Parameters 
Particulate Matter 

Area 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped 
immediatcly and this Board has to be intimated by fax/phoncicmail with a report in this regard to be 

dispatched immediately 

Standards for Industrial Commercial Residential 
Noise level in 
db(A) Leq 

i) Noise from the DG. Set and other sourcc(s) should be controled by providing an acoustic cnclosure as is 
required for mecting the ambient noise standards for night and day time as prescribed for respective 
areas/zones (Industrial, Comnercial, Residential, Silencc) which are as follows : 

Day time : rom 6.00 a.m. to 10.00 p.m. Night time: from 10.00 p.m. to 6.00 a.m. 

70 65 55 

Height of 
Stack 

Standards 

Ambient Air 
Standard as per 
E(P) Act 1986. 

Area 

$5 

ter 

spiiy 
system and Green Belt for 

Controlling dust 
emission 

Day Night Day Night Day Night Day Night 
Time Time Time Time Time Time Timc Time 

43 

Silence 
Zone 

S0 40 
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4. Essential docunents to be submitted by the Industry/Unit as Applicable : 
(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986 

() Quarterly conpliance report of the CCA. photograph of ETP APCSWaste Storage Arca. 
S. Compctent Authority reserves the nght to change'modify/add any time any condition of this CCA. 

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of 
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and 
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules 

1. In compliance to the G.0 1011/81-7-2021-09 (Writ) 2016 datcd 13 10.2021 1ssued by Department of 
Env1ronment, Forest and Climate Change, Utar Pradesh. You are directed to develop Miyawaki Forest as 
per the SOP available at URL-http:/www.upecp.in TrainingSession aspx for ensuring timely compliance of 
this direction, you are hercby dirccted to submit a bank guarantee with minimum validity of one year of the 
amount cqiivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000- (Rs. Fifty Thousand 
Only) whichever is more, within 30 davs from the date of issuance of this certificate. In casc of non 

compliance of this dircction, your consent will be revoked by the Board. 
8. If the unit uses the ground water and requires the permission from SGWA CGWA for water abstraction 
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the 
responsibility of the industry to comply with the various conditions of the NOC obtaincd from the 
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked. 

General Conditions: 
1. The applicant shall get analysed the samples of efluenVemission hazardous wastes at least once in a threc 

month from the laboratory recognized by the MoEF and shall report to the UPPCB. 
2. The applicant shall however, not without the prior consent of the Board bring into usc any new or altercd 
outlet for the discharge of cfluent or gases emission or sewage waste from the unit. 

3. Treated Industial waste water and domestic waste water shall be disposcd jointly at one disposal point. 
The applicant shall provide discharge measurement cquipment at final disposal point. 
4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated 

conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not 

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action 

shall be izitiatcd against the applicant. 

5. The applicant shall maintain good house kecping. All valves/pipcs/sewer/drains etc. must be lcak-proof 

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points. Air Pollution 
Control equipment and stack for smooth sampling/monitoring of efliciency of' pollution control systems. 

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials. 

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended t 

occur in excess of standards laid down, such information shall be reported to the Board's offices and all 
other concemed offices, In case of failure of pollution control cquipment, the production proccss connected 

to it shall be stopped with immediate cflect. 
9. The industry shall operate in a manner so that all emissions bc cmitted through designated chimney/stack 

only. 
10. In case of any damage to the agriculture productivity, human habitation cte. by the opcration of industry. 

it shall be imperative to stop production in the industry with immcdiate etTect and such intformation shall be 

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by 

the Competent Authority. |1. The applicant shall apply before the 60 days of expiry of CCA or any change in production types 
production capacity/manufacturing process/capacity cnhancement ctc. or any change in efluent discharge 

point or emission point 
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12. The Board reserves the right to revoke/add/modify any stipulated condition issucd along with CCA, as 

may bc necessary. 

Specific Condltions: 
1 This consent is valid for production of Building Stonc Gitti/Boulder Dolostone -128,000 Cu Mcter/Ycar 

by opencast and semi mechanized mining in 4.0 hectare leascd arca at 

ARAZI NO, 7536 GA. ML KHAND.4, VILL. BILLI MARKUNDI, TEH, OBRA, DISTRICT 

SONBHADRA 

Mining unit shall comply with thc conditions of Environmental Clearance issued by State Level 

Environment Impact Assessment Authority (SEIAA) vide EC identification no. EC identification no. 

EC22BO01UPI87607 dated 03.06.2022 and submit its compliance report to UPPCB. 

3. If the lease agreement expires prior to 31-12-2026, then the validity of this CTO shall stand expired 

simultancously with the expiry of mining lease. 
4. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance. 
5. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission 

from UPGWA. 
6. The domestic cffluent shall be treated through septic tank/soak pit or provide mobile toilet lacility. 

Industry shall maintain ZLD. 

7. Unit shall make water sprinkling arrangement through Tankers for dust suppression at diflerent sources of 

dust emission during mining, transportation, loading and unloading of Building Stone Gitti/Boulder 

Dolostone. 
8. Unit should operate and maintain installed water sprinkler system effectively and continuously to achicve 

the standards prescribed under E(P) Rules, 1986 
9. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the 

Board. 
All trucks, tractors used in transportation of Building Stone Gitti/Boulder Dolostonc shall be covered by 

canvas shect to prevent dust emission. 

11. Water will be sprayed after loading activity (if Building Stone Gitti/Boulder Dolostone collected could be 

dry condition) 
12. The dust suppression mcasures like water spraying will be donc on the haul roads and working arcas. 

13. Industry should comply with thc provisions of Hazardous and Other waste (Managenent & Trans 

boundary Movement) Rules 2016. 
14. Solid waste should be disposcd in such manner, so that no water, air and soil pollution takes place. 
15. Industry shall abide by direçtions given by Hon'ble Court, MoEF&CC, Central Pollution Control Board 

and UPPCB for protection and safe guard of environment from time to time. 
16. Consent fees if revised, shall be payable by industry from the date of its applicability 
17. Industry shall comply with the relevant provisions of Environmental Laws. 
18. 1f closure order is issued by CPCB or UPPCB against the unit, then CTO issucd carlicr will remain 

suspended during the closure period and afler ensuring the compliance and after revocation of closurc order. 
the CTO will automatically be effective with additional conditions mentioned in the closure revocation 

order. 

Copy to 

RAJENDR Digitally signed by 
RAJENDRA SINGH 

A SINGH Date: 2022.11. 
Chief Environmentaf Otficer (circle-2) 

Regional Officer, UPPCB, Sonbhadra with dircction to send the compliance report of CTO conditions on 

quartery basis. 
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RAJENDR ENDAA SINGH Digitally signed by 

C.A SINGH Date. 2022. 11.18 
Chief Envronnmentat bmcl? eirele-2) 
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Ref. No HO1319/C-2/NGT-66/0A No- 393/2022/23 

M/S Shri Ajay Kumar Singh S/o Late Shri Onkar Nath Singh, R/o-18/188, Ayappa Temple, 
Sector-8. Obra, Tehsil-Obra, Distt-Sonbhadra (U.P), Proposed for "Billi Markundi Building 
Stone Gitty/Boulders Dolostone Mining Project (Khand-4)'" at Gata no./ Arazi No. 753 

ufafk RÀ F0 740000.00 qafervir� efeyft stefet trt t1 

yfafafy -

UTTAR PRADESH POLLUTION CONTROL BOARD 

G- 226 010 
0522-2720828, 2720831 

O522-2720764, 2720676 
: info@uppcb.ir 

tatse : www.uDDcb.com 

Date 27-09-2023 

L.C-12 V, VIbhuti Khand, Gomti Nagar, 
Lucknow - 226 010 

Phone 

Fax 

: 0522-2720828, 2720831 
:0522-2720764, 2720676 

E-fmail : info@uppcb.in 
Website :www.uppcb.com 
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fa - Hg I(Ref. No HO1319 / C-2/ NGT-66/ OA No 
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UPPCB / Sonebhadra(UPPCBRO) / CTO /both / SONBHADRA / 2022 Date: 

31d: TA fata X f gHIg fH 4a Ref. No 

H01319 /C2/ NGT-66/ OA No- 393 / 2022/ 23 Date 27-09-2023 GH 

fis 02/\|/2023 

ufaffy - A Y Ref. No H01319 / C-2 / NGT-66/ OA No- 393/ 2022/ 

23 Date 27-09-2023 34H 4, Hfef t HIGR Y0 

1 

1 

2 

3. 

Aqr 18/188, 3Y fR, HECR 

yYG-HG 231219 (30T0) 
Htoio-6392014712 

Page 2 of 2 
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TMAR PRADESH POLLUIION CONTROL BOARD 

An Trhd hrs bift-sbhsdrs (UL repnard 
(a Rldrrn hddee Mising Prajeet (khend-41" 

Dated: t0 01 2024 

MieNI, Aseppa Iemplr, Secter 

oate no/ Arsri Ne 16 Ga 

Puta fat aè 

ML, near 

ge RIa Markubd Talsks Obr Dittkt ehhadrs, Ita Pradrsb, Arra 40ha 

Shn As Aumat inh ate Shr nl Nath Snrt #E Aacpa Temple, Secto- Obra. 

(otty Balders Dolostone Miny Project 
ulala 

Ahand4r On Ani No 1le Ga M K llegs Dlli Markundi Taluka Otra, D 

3 N Dretor Grology and Mining Department, Utter Prodesh. the Datect Mogstrates gnd the Supenintende 

a Police in the Stote ofUer Pradesh ore diretted to enure that no mining s allgwed to commence o conme 

wht btong TO from UPPCB os the cose moy be which fect hos to be verfed by them with 

Terence to the nformatun uplooded by UPPCB on its webute from tine to tme 

4 Gomti Nagar, LucAnow - 228010 
TC2V, ibau A 2120681Fax 0522- 2720164 

Phane 2720 
Enaal infoauppch a- Wcb Sue wyw upsb in 

(gt-2) 

(g-2) 
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Catr .22A 

ietDasi Taz. 
Irac ndost.a0w.in 
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fat:1.86(CashiTast 
irad a .indi 

Dal 1900266943 

Cunter Notl.12/0 

PIN:231216, Roler 
Iron:AJAY NA S 
Vt:Moes,E-17. 

etil.36(CashiTa 
1, iM 

199



oTARIA 

Renleet `thh 

..ncheL RB.1 TAR PRADESH 

!te,CaneAe4 

NO 

100 

Sovi.6F INDIA NON JUDICIAL 

Rs. 100 

HUNÓPEBAUPEES) 
HTT IND|Ak 

12022 

GT 012073 

as, HUT5 HÍ HA-qI05469/Î2/(0oo-86/4T rti/ 2024 fei-10.01.2024 GRI 

".....s The Director Geology and Minlng Department, Uttar Pradesh, the District Magistrates and the 
Superintendent of Police in the State of Uttar Pradesh are directed to ensure that no mining is allowed to 
commence or continue without obtaining off CTE/CTO from UPPCB as the case may be which fact has to 
be verified by them with reference to the infomation uploaded by UPPCB on its website from time to 
time....." 

1974 ) R-25 qd rg (u<Y frary �er Aruav) 44, 1981 f RI-21 fa Atoosto 

(UPPCBROYCTO/ both/ SONBHADRA/2022 feaiG-18.11.2022 GRI HEHfT TÈI GrG yi �q q, 31. 
12 2026 rs fta fo T4T tI 

Ht..2/...4R 
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or-04.07.2024 

Rnjeet Stng 
TahastRohetsganj 
Distt- Sonthadra 
Reg No- 29(03)94 

4. gferer 3efters/ufs gfera sercs/ gfer AIqRI RTHK I 

OF U.P. 

(2) 

( 

( AR ME) 

TG-4, TRTu O 7536 TT , vh�-4.0 UR 
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Dal 190024B48 Mear Masks, Stay Safryfla gs bel K 

R17584015e1TN (R:028576-40:581 
1 CHY S0 231205) 
Counter Ho:!,14/09/2024,12:59 

le:21LA THIYARI,RRJ 
Pht:231216, Robertsçanj O 
Froa:AJAY KMR SINGH08EA 
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S768401697IR IVC:8285766401697 
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Counter No:1,14/09/2024,12:59 
To:ESTHA HN ADHIKARI,R2J 
PIN:231216, Robertsqanj H 
Froe:AJAY KUNAR SINCH,0NA 
Wt:100csREG-17.0 
Ant:49.56.Tax:7.56,Aat.Paid:50.00{ Cash) 

Aat:49,56,Tax:7.56,Aat.Paid:50.00(Cash) 
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